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In the Rajasthan High Court
Case No : Criminal Miscellaneous Bail Application No. 4047, 4048 Of 2021

Jodha @ Shahid And Ors APPELLANT
Vs
State Of Rajasthan RESPONDENT

Date of Decision : 10-03-2021

Acts Referred:
Code Of Criminal Procedure, 1973 — Section 439
Indian Penal Code, 1860 — Section 120B, 147, 148, 149, 307, 323, 341, 336
Arms Act, 1959 — Section 3, 25

Citation : (2021) 03 RAJ CK 0073

Hon'ble Judges : Inderjeet Singh, J

Bench : Single Bench

Advocate : Ankit Khandelwal, S.S. Ola, Arvind Sharma

Final Decision : Allowed

Judgement

1. Since, these two bail applications filed under Section 439 Cr.P.C. arise out of
the common FIR No0.141/2020 registered at Police Station Pahari District
Bharatpur for the offences under Sections 147, 148, 149, 341, 323, 307 & 120-B
of IPC and Section 3/25 of Arms Act later on police found Sections 143, 323,
341, 336 & 307 of IPC and Section 3/25 of Arms Act, hence they have been
heard together and are being decided by the present order.

2. Counsel for the petitioners submitted that the petitioners have been falsely
implicated in this matter and none of the injuries sustained by the injured
persons is dangerous to life. Counsel further submitted that the challan has
already been presented in this matter and conclusion of the trial may take long
time and the petitioners are behind the bars since 20.12.2020.

3. Learned Public Prosecutor has opposed the bail applications.

4. Considering the material on record and taking into account the facts and
circumstances of the case and without expressing any opinion on the merits of
the case, these petitions are allowed. Petitioners be admitted to regular bail
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subject to satisfaction of the trial Court. Office is directed to send a copy of this
order to the concerned trial Court through e-mail/fax, for necessary compliance.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/jodha-shahid-and-ors-appellant-has... Page 2 of 2



